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Date of Order \ Orders

- CP No. 25/2001 (OP No 198/96)
25.7.2001 \
T Mr. P.P.Mathur, ccunsel fer the petiticner

Tr. H.K.Kapoor, Chief ILaw Assistent, departmehta] representative

fecr the respcndehts ‘ , N ?

' Mr. Kepoor subrits on behalf of the respondente that

in complience cof the order cf the Tribunal by oréer dated 4th July,

jj - 2001 the pay flxatlon of the petiticner hacf been dene and in

compl:ance therof peyment cf Re. 4,650 hes ﬂbeen rede to the

pgtitioner‘vide cheque dated 19th July, 2001 on 2lst July, 2001. He

hés,alsc shown us the originel acquisition roil, 2 photecopy cf

wﬁich has been directed tec be produced befcre us. The order deted
4;7.2001 and phctocopy‘of the.acquisiticn roll are tzken on record

fér further reference: : |

In our view, full ccmpliance of tﬁe Tribunsl's order

’2& ' djted 15.11.200 hes been mede by the reepondents eand in view of

this, there is nothlnq left in the Contempt Petltlcn for further

debate. Therefcre, the Contempt Petition is diéposed of as having

become infructucue. Notices issued are discharqed.
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